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Dr. Rachna Gupta

None is present for the appellant. Order dated 14.01.2020
and 18.04.2023 is brought to our notice by learned Departmental
Representative, we observe from record that an amount of Rs.
90,000/- has been deposited by the appellant against the pre-
deposit, but since beginning the said amount has been objected as
a short payment on the ground that since the appellant has
challenged the classification also 10% of the entire amount
including the duty assessed and upheld based on the classification
by the adjudicating authority has to be paid. Accordingly, it was

directed initially vide order dated 14.01.2020 and recently also vide



C/50617/2020

order dated 18.04.2023 that it is in reclassification and
redetermination of the duty which the appellant is contesting.
Therefore, the pre-deposit of an amount equal to 10% of the duty

has to be paid.

2. We observe that there have been several adjournments and
the appeal pertains to the year 2020. Appellant still has not come
forward to make good the deficiency. The record also reflects that
the appellant is either getting itself absent or is seeking an
adjournment despite being repeatedly directed to make the
payment of the deficient amount. Today also appellant has not
appeared. In the given circumstances, we hold that appellant is
not interested to pursue the matter and is observed to have failed
to comply with the directions repeatedly given. Hence no further
adjournment is held justified. Consequent thereto, the matter

stands dismissed as being defective.

(Dictated & pronounced in open Court)
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